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“CENTR AL ADMINISTRATIVE TRIBUNAL PR INCIPAL BENCH,

NEw DEIH L.
Us AeNO& ‘88/%

I\ew De lh]. thls 10th of June,19%.
Hon'ble Mr. -S.K.adige, Member (A)
Hon'ble Mrs. Lakshmi Swam‘in‘athan, Member (J)

Yad Ram Sharma, |

s/o Shri Har Narain Sharma,
working as Postal Assistant, at 3.0, Bhlwadl,

Distt.alwar (Rajasthan). eoe. o Applicante

14

By Advocate Shri V.P.Sharma.
' Ver sus

1. Union of India, through
the Nember (Personml)
P & T Board, Dak Tar Bhawan,
New Delhi.. o

2. The Post Master Gemeral,
Rajasthan Gircle, Jaipur.

3. The Director Postal Services,

Rajasthan BEastern Region,
Jalpur «

4., The Sr. Supdt. of Post Off icers,
Alwar DN. Alwar. « o+ Resp ondem:s.

By Advocate Shri Vijgy Mehta

JUDGMENT

By Hon'ble Mr.S.R.Adige, ﬂfiembef,“_
In this application, 3hri Yad .Ra.m,
‘POSJcalIASSiStan't, S.C.Bhiwadi, -Alwar (Raj asthan )
"has prayed that the respondents be restrained
from chducfing an eajuiry under Rule 14 of the
CGs{cca) Rules ,1965 because .on the same facts |
and allegations, a criminal case is rend ing

in the Rgjasthan High Gourt.

20 - Briefly stated, a cash si“)ortage

amounting to Bs.425949 in the cash balance of

Rajgarh Sub~Post Off ice was detected dur ing the

course of a surpr ise VJ.sz.t made to that Post Offi
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on 20.9.74 where the applicant was working. The
applicant made good the shortage of Rse1600/~ at

12 hours of that day énd the rest of the shortage
amounting to B5«2659-49P at 18 hours of the same date.

3. A criminal case was instituted against

the applicant under section 409 IFC amd he was

.convicted by the Munsif-Magistrate, dajgarh and -

was awarded 6 months?® XI along with Rs«200/- as fire

by the:judgment dated 13.10.84 « In the gppeal,

‘however, the/Sessions Judge, Alwar, acquitted the
' : (Annexure~A/5)

applicant by judgment dated 25.6.86/.A revision

‘petition had been filed by the State in the Rajasthar

High Court against the éppellate order of acquittal
which is pending adjudicatiom. Meanwhile,
conséduent to the applicant"s conviction by the
Munsif Magistrate, Rajgarh, he was compulsorily
retired vide order dated 24.5.85(Anmexure-4A/3), but
was re~instated in the light of the judgment of
the Addl.Se ss‘.‘i.b:n"s Judge, Aiwar, on 9.10.86-
(Annexure-A2). The applicant has now been
prdceéded agéinst departnxentally on vthe charge
that he m&mﬁa;‘;& has failed to maintain absolute
integr i;cy and devotion t0 duties as required under
Rule 3Q(I.)<(.i),-avnd {ii) of the CCS{Conduct) Rules,
1964. ' '

-

4. We have heard Shri V.P.Sharma , learned
counsel for the applicant and Shri Vijay Mehta,

learmed counsel for the respondents.

5. A perusal of the judgments of the Munsif=-
Magistrate, Rajgarh and Addl.Sessions Judge, Alwar,
ciepies of which Kave been placed on record, leaves

no doubt that the charges in the criminal case,
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in wh ich the applz.cant stands- acqu:!.tted by the

-3-

Addl.Sessions Judge, Alwar , and the departmental
proceedings are based on -the sam facts. Till
such time as the decision of the Addl.Sessions

Judge , Alwar is over-turred or modified by the

‘Rajasthan High Court, that Judgman't must be taken to

hold the field:
/znd according to that Judgment the appl:.cant

stands acquitted. : , ,

6. - That being the position, it is just

and proper if the respondents do not proceed
with the departmntal enqu:.ry t1ll the disposal
of the revision-petition pend ing before the '

Hon®ble High Court{ Rajasthanke -

7. In the result, this application
\éucceeds-, and the respondenté are directed not to
prbceed with the departmental proceedihg against
the applicant, till the dispoal of the revision |
petition in the cr iminal case w.h ich is pending before
the Hon'ble High Court,(Rajasthan), Further action
in the departmental proceedings should be taken
dnly after the revision peﬁit ion is dis_pose'd
of, and in the' light of the orders passed.thereini

No costse

> wmwféiv T
(LAKSHMI SWAMINATIAN) (D.R-ADIG%é
: MEMBER (J) ' MEMBER (
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